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O R D E R 

Per Bench 

 This is an appeal by the assessee against order dated 18-12-2018 of learned 

Commissioner of Income Tax (Appeals)-29, Mumbai for the assessment year 2015-16. 

2. The learned Counsel for the assessee submitted, the assessee has already filed an 

application under the Direct Tax Vivadh se Vishwas Act, 2020 and is awaiting form No.3 from 

the designated authority.  A letter dated 18-01-2021 stating the aforesaid facts has also been 

filed before us. On a suggestion from the bench, the learned Counsel for the assessee fairly 

accepted to withdraw the appeal as long as the right of the assessee for revival of the appeal is 
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protected.  The learned Departmental Representative did not object to the aforesaid 

submission of the assessee. 

3. Having considered rival submissions and the fact that the assessee has applied for 

settling the dispute arising in the present appeal under the Direct Tax Vivadh se Vishwas Act, 

2020, we are inclined to dismiss this appeal as withdrawn.  However, in the unlikely event of 

assessee’s application under the Direct Tax Vivadh se Vishwas Act, 2020 being not accepted by 

the designated authority, liberty is granted to the assessee to seek recall of this order and 

restoration of this appeal. 

3. In the result, appeal is dismissed with the aforementioned liberty. 

               Order pronounced in the Open Court on this 21/01/2021. 

   Sd/-       sd/- 

(PRAMOD KUMAR )  (SAKTIJIT DEY) 
VICE PRESIDENT JUDICIAL MEMBER 

                                                           
Mumbai, Dated : 21/ 01/2021. 
Pavanan, Sr.P.S (on contract) 
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